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An Act to render inedpctive certain decrees and orders passed 
by courts in Paki a Government in India and 
to provide an remedy to persons who have 
secured such 

\< BE it enacted by Parliameflt as follows,:- 

1. Short title.-This Act &ay be called the Indian Independence 
Pakistan Courts (Pending Prqceedings) Act, 1952. 

2. Definition.-In this ~ c t , \ t h e  expression "decree to which this 
Act applies" means any such jdglgment, decree or order as is referred 
to in- , 

I 
i 

(i) clause (3) of article of the Indian Independence (Legal 
Proceedings) Order, 1947, 

(ii) paragraph (5) or parJqraph (6) of article 13 of the High 
Courts (Bengal) Order, 1947, pr 

(iii,) paragraph (4) or 
(Punjab) Order, 1947, 

which has been or may 
-which imposes any lia 

to by any court or as such decree imposes 
any liability or obl 

section 3 of the Indian Limit 
in whose favour a decree to 
may, within one year from t 

suing, be instituted in a 
the local limits 
tarily resides o 
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5. Repeal of Ordinance VI of 19 .-(I) The Indian Independence 
Pakistan Courts (Pending Proce mgs) Ordinance, 1951 (VI of 1951), 
is hereby repegled. PP" - '  

done or any action 
by or under the said 
taken in the exercise 

Act, as if this Act were in 
done or action was taken. 
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